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NOTIFICATION ,
he Gaveraor of Tri pura is pleased to make the following Rules to Tegulate the Pension
S g ![nmIi::appei/parsmls residing in Tripura, namely s.—

b - L. i) Jhese Rules may be called the Tripura Blind and Handieapped

St e Persons Pension Rules, 1980,
1i) They shall come into force with effent from the date of thejr publi-

cation in the Tripura Gazette. ; g
2. They shall apply to all persouns who are Citizens of India and perma-
nently residing within the State of Tripura,
" it 3. In these rules unless the context otherwise requires ;-
a) . “Audit Officer” mexns the Accountant General, Tripura.

b) “Disbursing Officer” means the Snb-Divisional Officer/Block Develop-

ment Officer/Project Execntive Officer of the area in  which the
pensioner resides or any other Officer so declared by the Geverameni.
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¢) “Family” means the Blind and Handicapped _pensioner, his parents,
his or her husband or wife, as the case may be, sons and unmaried
daughters.

d) “Form” means form appended {o these rules.
e} “Government” means {he Government of Tripura.

f) “Pension Sanctioning Authority”™ means the authority competent

to sanction pension under rule 7.
g)  “Treasury” includes Sub-Trearury,
) ‘“Bliad and Handicapped” means g person who is  totally blind of
both the eyes either from birth or otherwise, and Handicapped means
a person who is physically handicappel from birth or who has been
rendered physically handicapped otFerwise and is fully incapable of
earning any livelihood only because of such disability.

e

4, The.State Government may granl pension at ‘the rate of Rs. 3p/~"
(Thirty) per month to any blind or handicapped Person who has attained
the age of 18 years and above and is fully incapatis of earning any livelihood -

Provided that no such pension shall be admissible when total famifw-
" income from ajl sources exceeds Rs. 4000;- per annum ¢ '

Provided further thal no such pension shal] pe admissiblz .to person
who has already reseivad ‘financial or other beneﬂts from Centigl
(io‘verument, State Government, Tocal Bodiés, 'Srtatutory C‘Orporatjons,
Public Sector: undertakings or MNationalised Institutiong and  simijlay
other Organisation ou grounds of blindness or of bcing physically
" handicapped. ;

For“the purpose of these rules ‘ags of a person shalf he determined with
reference to his date of birth as recorded in ihe Matriculatjon Certiﬁcate,
Mumnicipal Birth Certificats or similar other documents.’ Where, however, the«
person -is unable to - procure any-such certificate he may declare an app}-djgj:
tate date: The assumed date determined on the basis of such declaration
shall be authenticated by the Head of Panchayat,!Municjpaﬁty/Notiﬁed Areq
Commitiee of the area where the person permanently resides and gl
ted by the medical cértificate (0 that effect.
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i hp amount of peasion in cach case shali be Rs. 30/- per month.

f1 A\ person eligible (o pension under these rules shall apply to the
Sub-Divisional O ficer/Blosk Development Offizer/Project Executive
Offieer concerned in Form No. 1 in duplicate through the Head of
Panchayalt/Municipality/Notified Ared Commitiee in whose jurisdic-

i

tion the applicant perimanently resides.
Fhe application for pension shall be accompanied by the following

documents -

it Three Passport size Photographs.

Two conies of Specimen Signatures or left hand tbumb and
ofher finger impressions duly attested by the head of the
Panchuyat of the area where ths applicant resides ( in- case of

i)

illiferate poison).

i eptificate in support of the date of birth.

vy Bfedical Certificate from any registered medical practitioner
venacding lack of capacity to work and also regarding the age
na required unduy Note to Rule 4.

Hieads of Panchayats/Municipality/Notifiel Area Committee as the

case may be, shall forward the application for pension under sub-

rule (1) alongwith a resplution of the respective Panchayat/Munici-
pality/Notified Area Committes as to the eligibility or otherwise for
the pepsion claimed oader these rules.

The Sub-Divisional Officer/Block Developm?ut Officer/Prcject Executive

Offieey concerned shall be competent to sanction pension after it is

approved/recommended by the Committee, ' '

[t The pension sanctioning authority shall, on receipt of the appli-
cations for pension from the authorities mentioned in sub~rule (3)
of rule §, enter the same in a register to ba maintained in Form
rio, 2, sorntinise the same, satisfy himself that the application is
complels in all respects and shall thereafter refer the applicant to
{he  Medical Officer-in-charge of ihe neagest Government
Hospial/Primary  Health Centre/Dispensaty for medical - exami-

nation and for issue of a certificate in Form No, 3. g

Amount,

Claim of
Pension.

Pension
sanctioning
authozity,

#r e
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2) He shalh thereafter record his order sapctioning the pension on
the application form and forward one copy of the same along —
with one copy of Syecimen signeture or the thumb impréssion
a8 the case pay be ; 1o the corcerned office-of Sub-Divisional
Officer/Block Development Cfiicer/Project  Executive Officer to
make pavment of pensicn retaining the other copy with him for
record. Copies of the sanctions shall be endorsed 1g the Audit
Officer/Treasury and the pensioner. .

3 (a) On sanctioning the pension the Sub-Divisional Officer/Block

Development Officer/Project Executive Offcer concerned shall make

the requisite checks and make payment of pension after proper

identification when the pensioner appears to receive his pension
for the first time, The specimen  signature or the thumb impre-
ssion, as the case may be, of the pensioner shall  be taken,
where necessary, in the space provided for the purpose - in Part Iy
of Form No. T.

(b) The pension sanctioning authority may, ont an application

made by a pensioner, lransfer the pavment of his pension from
any disbursing officer to another disbursing officer within the
State of Tripura. :

{c} Each Disbursing Officer shall keep a register in Form No.
5, which will serve asan index. After seeing a new order, it
shall be correctly entered in this register, the Disbursing ‘Officer
shall put bis initials in the columin of “Name of Pensioner” and
rule ared ink line across the page below the entry. The colump
of ‘Remarks’ will be blank as tong as the. order of payment js in
force ; but when the pension sanction order is returred to the
pension sanctioning authority on account of death of a pen-
sioner or application for transfer or otherwise, which causes to
strike it permanently of the Jist of pensioners under his payment,
the date and cause of return shall be entered under the ‘Disburg-
ing Officer’ initials. :
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d) Ou receipt of an intimation about the death of a pensioner
Promipt action shall be taken by the Disbursing Officer to record
the fact in the register and in part IV of Form No. I, and to
return the pension sanction order- to  the pension sanctioning
authority.

4) The Sub-Divisional Officer/Block  Development - Officer/Project
Executive € fficer concerved shall draw the amount of monthly
Pension jn Form T.R. 22 with suitable modification as may be
Necessary  from the Treasury.

3) Pensions are payaple mentkiy  on and after the Ist day of the
following month ; provided that if the Ist’ day (including Sunday)
of the following month is a Pubjic Holiday on which pensions
caunot be dr.wp from the Treasury, persion may be drawn and

disbursed on the last working day of the month to which the pension

telates except in the case of pension for the month of March which
shall be paid on or after the Ist working day of the succeeding month.
Explanation :—- '
For the purpese of this rule, the “working day” shall have the same
meaning as given in the Central Treasury Rules as adopted by the State
{tovernmant,

b} The disbursement of monthly pension shall be subject to produc--

tion of the certificates laid down in Form Mo. 4.
7) Save as hereipafter provided. a pensioner n ust take payment in
" person after proper identification and comparison with the pension
sanction order.

8) A pensioner  specially exempted by the Pension Sanctioning
Authority from personal dappearance, a female pensioner not
dccustomed to appear in public, or a pensioner who is unable
to appear in consequence of bodily illness or infirmity may
receive his or her pension through a representative on the s Pro-
duction of a life certificate signed by a Gazeited Government Officer
of by a Gaon Pradhap. a
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a}) A pensioner shall have to be present in  person before the
Disbursing Oficer concerned on first day of April every year or
on the next following day if first day. of April is a public
holiday, '

b} A pensioner residing in  India is exempted from personal
appearance if he diaws his pension through an agent who has
executed a bond to refund over payments and produce at least
once a year a life cerfificate signed by a person authorised under

sub-rule (8) to sign such certificates. Tn such cases pension ”

shall not be paid on account of a pariod of more than a year after
the dale of the life certificate last yeceived, and the Disbursing
Oflicer shall be on the waich for authentic information of death
of any such pensioner, and on receipt thereof, shall promptly stop
further payments.

(a) On appearance of a-pensioner claiming payment of pension
his personal mark shall be checked by the  Disbursing Officer
and the signature of the seceipt' shall be compared with the

photograpl: and the signatures/thumb impressions -faken in Part 1"

IV of Form No. I. Ifthe pensioner cannot sign his name, his
great toe impression on the receipt shall be .compared with the
original impression taken in Part IV of Form No. I. Tn case
of doubt payment may be made on the strengih of the resem-
blance between the pensioner atid his photograph, which is
pasted in Part IV of Form No. 1, pending final settlement of

any question which may arise about identification marks, signa-
ture or finger impressions.

(b) A pensioner drawing pension for the first time shall be

required to produce his personal copy  of the pension sanction -

letter of the pension sanctioning autbority, and his signature or
thumb/great toe impression on -Form No. 4 shall be compared
with the . specimen signature or thumb/great toe impréssion
received with the pension sanction :order.
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{(¢) When a pensioner draws his pension through another person, the

Disbursing Officer must take special precautions against frandulent -
presentation of claims and satisfy himself of the existence of the .

pensioner and of the identity of fthe payee before apy Payment
is ordered. If fe feels any suspicion, he shall referit to the
pensioner before bayment,

TUEL I so far as the Disbursing Officer 1s concerned, the authority of a

o

1,

PUrsento receive  payment of pension on behalf of 4 pensioner,
all be deemed 1o Temam unimpaired until its termination, by the

death of  the pensioner or otherwise, becomes known to the Disbur-

ane Officer, ) :

(11 The charges on account of the expendityre under these Ruleg shail be
met outt of Major Head of Account No. 288— Social Security and
Welfare,

1y The control of expenditure making of budget Provision, collection
of details of sanction will be done by the Social Welfare Directorate
under the Education Depariment.

have as otherwise provided in these tules the relevant provisions of the
entral Treasury Rules ag adopted by the State Government shall apply
titlatis matandis for bayment of pension under these rules,

Fhe pension admissih]e’ under these Rule may be remitted by Money
thrder at Government cost if the pensioner requests the Sub-Divisiona]

“Mieer/Block Development Officer/Project Executive Officer concerned
mowriling for the same.

Svhete any doubl arises as to the interpretation of any of these rujes, it

“hiall be referred to the Government in the Finance Department whose
dlerision thereon shall pe final.

VWhere the Governor is satisfied that the operation of any of the provi-
i of these rules causes hardship in any particular case, he may order
dispense with or relax the requirement of that rule to such extent and

swhieet 1o such conditions as he may consider necessary for dealing with
e case i just and equitable manner., :

Miscellanesys,

Payment of pen-
sion by money
erder.

Interpretation,.

Removal  gr
difficulty,,
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On the death of the pensioner the pension payment order -should
immediately be returaed by hisfher family to the Sub-Divisional Officerf
Block Development Officer/Project Executive Officer concerned with a
request to note the date of death of the pensioner.

By order of the Governor,

B, B. Deb Roy
Finance Secretary
to the Government of Tripura.
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~ FORM NO. 1. ’ |
(1o he sent in duplicate through the head of Panchayat/Municipality/. _No_tiﬁed area

A hority)

PART—I
i [ .
fhe 5.0 0/RD.OJPEO.,
eernment of Tripuya,
(Through the.,,

Fleg to apply for grant of .pcnsion as admissible under the Tripura Blind and Handi-
iedparsons Pension Rules, 1980 following particulars are furnished below in support of the

g

aq

I Tiame of the applicant
(In Block latter)
Father's name (and also husband’s
narae i case of family pension).
Prafe of birth (Document in support
thereof be attached),
A4, Pormanent residential address
showing Village/ Town/District.
“ Mationality, 4 '
t. Religion.
/. Whether any other member of the
family is in receipt of pension
nnder this Rule.
% Iwitails of Landed & other property : i
held by the family. ‘
“ Toial income of the family from : N
all soyrees,




\.1;\' %i,
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1, Pergounal marks of identification

Fi. Tace from where pension is
desived to be drawn (Name of office
of SDO/BDOJPEQD or the nominated
officor to be mentioned). R

17, Whether in respect of any financial
henefit from Coniral Govt., Btate
Clovi., local bodies, Statntory
cotporations, public sector under-
takings or nationalised institutions
and similar other orgapigations 7.
If an, the menthly amoudt and
details thercof. '

i enctosofattach herewith a Certificate in support of incapacity to work, three recent
«. potd size photographs and two copies of specimen signature/Left hand thumb finger impre-
o odndy attested, -

i berehy declare that the particutars given above are true to the best of my knowledge.

Srale,

¢ © e ~ Signatufe of the applicant.

PART—II

Forwarded to the S. D. O./B.D.O./P.E.O-... T e B
i lie particular furnished by the applicant in part I above have been and found correct.

firant of pension is recommended. f (

Signature of the Head of Panchayat/
Municipality /Notified area Committee,

IR NI T

AR LT

Aisaloaey
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PART--III, : | :

e D DORD.OSPEBO.,

The undersigned having satisfied himself hereby orders the. grant of pension of Rs. 30/-

Crapees (hirty). only per month of Shri/Smt.... .
---s0n/daughter/wife of. ..

of village/town. ..

o Dristrict. .. - Tripura with effect from. .,
Uatil further arder, and on the expiry of every month, please pay to...
2 -..the sum of Rs,,..

) (less income tax), ‘being the amount of...
w @5 pension  wpon the’ production of the
pensioner’s copy of this order taking from fhe claimant a receipt of the amount according

iBupees.

to nnual form. The payment should comumence from... e
The expendiiure on this account is debitable to. ..

Signature and Designation of the
Pension Sanctioning Authority,

! g = e 2 b i - e
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FORM NO. 2.
#1GISTER OF SANCTION OF BLIND & HANDICAPPED PERSONS PENSION,
bame of  Date of  Dateof  Initial Date of Date of Remarks
i applicant  receipt of  sanction of the issue of the  Cessation
with of the of sanction- authority of
ackdress application pension ing by pension pension
authority  sanctioning
_ authority
VT 3 4 3 G 7 5 -
FORM NO. 3.
Certified that T have carefully examined ShrifShrimati
.. son/wife of
...his age is by his own statement ... ...years

sl by appearance about ...years. ShrifShrimati ...

o completely blind in both the eyesfis so physically handicapped (Here mention -physicdaIIy
hendicapped  in defails) that he/she is fully incapable of earning any livelihood. I consider
wafshrimation o L 0 L 0 L. L to be completely and permanently

sucapacialed Tor any work.
Signature of the Certifying
Medical Officer Regd. No....
FORM NO. 4
(TREASURY RULE 549(1)

Blind & Handioapped persons Pension Bill.

O EXCEEDING RUPEES
PENSION PAYMENT ORDER NO.
Memo :— It is requested that this form may be used for
of next bill. :

PER ANNUM

submission

i R




'y
B 3
“{('ﬁ ll
& Tripura Gazetle, Extraordinary lssue, June 2,-1980 _A. D. ,ﬂ
i
i
l)isziﬁr't . 1jead of Account = = Voucher No. of the !53
A fist of payment \
for 19 !i
S i e A o S R P T — it L R R T
I evised the amount of pension due to me for the !i
month of 19 , ‘
. il
E 3
- Less-Income Tax Exd I
Net Rs. hit
|
gt sevpele) : Received payment '
' ' . 4 3l
1 declare that = 1
i) 1have not received any remuneration for serving 1o any capacity  either in 1‘
e nment establishment of in establishment paid by the State Government, statutory "é
- avporation, public' sector undertaking or nationalised institution of from a local firm. i
(iy 1 have not received any pensionary benefit from Central Govenment, State i
Crovepnment, {ocal bodies, statutory corporations, public sector undertakings or nationalised-;- ;
estifitions and similar other organisations, and
iy My family income fromt all sources does not exceed Rs. 4000/- per annum
Anring the e s PP PP Y for which
the amount of penston is due. . .
T ST BT ) :
- R ’ Signature of the pensioner. .
FORM NO. 5
register of Pension Sanction Orders on S. D. O/B. D. O./P. E. O. B S
T oF Pension "~ Name of Monthly Remarks. a
canyelion order Pensioner. amount. '
and date. o o o _ I !
mEE T eSS : .E
S - i —_— ""'-_""‘7""""'“-_—"""4‘——‘ -V‘”——-ffu—_-l”-—m,_h-——_.f_._.___——._'_,—_——.r-_-____'—-ﬂ._-____-—-v"-uv-f- '
Printed at the Tripura Government Press, Agartala. :
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